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an abstract legal question.... '
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Restrictions on Members of Parlia-
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S.N.Q. 29. Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri A. K. Gopalan;
Shrimati Renu
Chakaravartty:

Shri Umanath:

Shri Mohammed Koya:
Shri Maurya:

Shri Sarjoo Pandey:
Shri Daji:

Shri Tridib Kumar
Chaudhuri:

Shri Bagri:

Shri S. Kandappan:

N Shri Indrajit Gupta:
Shri Narasimha Reddy:
Shri Surendranath

Dwivedi:

Dr. Ranen Sen:

Shri Kolla Venkaiah:
Shri Ram Sewak Yadav:
Shri Imbichibava:

Shri J. B. Singh:

Smt. Vimla Devi:

Shri Kishen Pattnayak:

Will the Minister of Home Affairs be
pleased to state:

(a) whether Government’s atten-
tion has been drawn to the blatant
manner in. which the police are sha-

dowing Shri A. K. Gopalan and other

Members -of Parliament, censoring
their letters and tapping their tele-
phones;

(b) if so, the.legal position in the
matter;

(¢) whether it is permissible to
carry thig shadowing/censoring/taping
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to the point of frightening away peo-
ple or constituents from meeting and
associating with the said Members of
Parliament and creating obstruction,
hindrance or impediment in the per-
formance by them of their parliamen-
tary duties; and

(d) if not the action taken or p:o-
posed to be taken by Government?

The Minister of Home Affairs (Shri
Nanda): (a) to (d). I have had de-
tailed inquiries made in this connec-
tion from the concerned authorities
and am in a position to say that zlle-
gations of harassment to Members or
their visitors, tapping of telephones
or shadowing are totally incorrect.
There are legal provisions in the
Indian Post Office Act empowering the
Central and State Governments to in-
tercept, detain or in any other manner
dispose of postal articles in the inte-
rests of public safety or tranquility.
In all cases of action under section 26
of the Indian Postal Act, the proce-
dure followed ensures expeditious
clearance of mail for delivery, and
this is normally done within two-
three hours.

Shri S. M. Banerjee: I rise on a
point of order.
TSR HAAT : I FATEA O
&ifox
stAy femdy: gl S &1 S@w
foerger g At fear ) & S¥ faega
EY T qET | TS T AR fR ¥
I 1 frar 9@
sfretd : AL g H WY ag &
[qTT | '
Shri Nanda: I will read the state-
ment again, .
Shri S. M. Banerjee: I rise on a
point of order.
qeq WY : WHT I Ao |
&t To Mo TAWT : ST G, ATEE
% JEX G Hiford |
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Previously a similar question was
asked of the Minister of Parliamenta-
ry Affairs and Communications 1 re-
member in the last session. and he
said that though there are provisions
under the Indian Postal Act. instruc-
tions are issued by the Home Ministry.
At that time also we demanded that
both the Ministers should reply. It
is shirking responsibility. 1 would
only ask you that the Minister of Par-
liamentary Affairs and Communica-
tions—Shri Jaganatha Rao is here—
should also throw some light. Other-
wise, again this question will be shift-
ed from the Home Ministry to Com-
munications.

Mr. Speaker: There is no point of
order. .

=Y vy fomdy : woww wEem, A
T FT N ager fgwar qr 3w F qer
war v f5 @@ G, dafor wiw
| o T otw e &Y @ &
a1 7, F weft wdtew ¥ T g g
FogFfaraea Emr A & &
fret #1 W 29 fFar srar @, o
@ I § a1 I Ner ww & gfew
e F § 7

At : & ¥ G q@at 1 Ja@r"
Ffaar

g femd @ oo ¥ Rei F
IR ¥ F § T&@fE ATy faeg
fafema & fF 97 Y dg o # wE
2, Iy oY 7 1€  Afea Wt o A s
IR F T Fg F fas o 1 a1 F
?

oo wged o wEET A 2
w6 2w & fag ot oy e 4

ot vy fom : war A ag & fr ag
g, dafar w7 fmr fHed & gar
g ar ag ?
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Shri Indrajit Gupta: What is the
meaning of his reply?
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Shri Nanda: This should be with- :

with ﬁwgwmqgaﬁﬁmw

T F Y faw sy § 9= fral

Shri Maorya: He is not telling the  # &&ar 22 (2) ®R 22 (3) F &

wuth. # 3ielt wRvea F1 eAr fowTT AR

e WA . A A § &
o Fgar g f @ o wee Afw /o

Shri M'xurya: He is not supposed to
tell a lie in the House. He is doing it.

Mr. Speaker: Now I will ask him
o withdraw that ward.

The Deputy Minister in the Minis-

try of Home Affairs (Shri Vidya
Charan Shukla): He must withdraw
that.

Mr. Speaker: I am asking him to
withdraw it.

o WE: gNE ¥ AT H/lr S
q THE 9T FEY

Mr. Speaker: 1 am asking him to
withdraw that word.

g Ed: WY oaga AT L WE
iag & W e arfow Xar g )

it wy o : wTOE w99 T
Famst # do% g§ Iad A Arorew ¥
oUF A 98 9o feaer S fR dac
T A AR T 7R Fg wE oA
* &7 T T

. mw@m:'ifzﬁwﬂwmﬁm

¥ ¥ HOgd qg N Afewew #Y
o wfe arar @

o 7 femd : IR w9 5 WY
QT AT |

wﬁw:fﬁnwﬁwi'

Y wy fawd: @1 Sw {0
T W, |

The Central Government may by
general or special order either gene-
rally or with reference to any parti-
cular place within or without India
prohibit, regulate, restrict or impose
conditions upon the receipt or trans-
mission and/or despatch from India
of any postal article of any class or
description.

AR E

Any order made uhder sub-rule (2)
may with a view to securing compli-
ance thereof provide for the intercep-
tion retention examination of the con-
tents of any postal articles by such

‘authorities in such circumstances as

may be specified in the order.

& S =g g w g feew
T A g W vy T @ g fram &
¥ wed, afc A AT FT I ¥ wEA W
M o @Y ¥ fag dare &7

o g @ T & A
Ta= faar fr e wifee G9e & s
A W 2 IqF q@AET /R B [T
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= Jer: W owg fe ook W
AET TE |

N AT wEE: § @ 9T
ET FT AT IS AT g | F @
9T ST/ AAT WA AIGAT | WA W]
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ST SR 6 49T OF e o A
T FgT § A i AT § WX e
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TNET 2q Par T wi IER
TN N F @ A owwr B
Fa T g0 7 @ g IO L
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Fa FET AT |

Shri A, K. Gopalan: Mr. Speaker,
Sir, 1 am surprised at the answer
given by the Home Minister. Many
of the Members of this House have
actually seen half a dozen CIDs being
posted in front of my house at the
gate. Many of the journalists a'so
who have come there, parliamentary
reporters, also have not only seen them
but the number of their cars and other
things were noted and with cycles and
car posted with the CIDs they are
following me. I want to know whe-
ther he is denying this fact.

Shri Nanda: Knowing the impor-
tance of the hon. Member.... (Inter-
ruptions.) 1 took special care to
check up on my own and I paid four
visits to the hon. Member’s house; I
did not enter it and I went there on
three separate days.and at different
hours. I can say that the hon. Mem-
ber in his innocence might be think-
ing that somé innocent passersby who
might be loitering roundabout there. .
(Interruptions.) I can say that on the
first day when I visited the place, I
found that there was one person on
one side of the road.

U

Shri Vasudevan Nair: Did you give
previous notice?
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Shri Nanda: I did not go by the
staffecar; I did not go in my car., I
took a friends car so that nobody
might notice and I can say that no-
body knew at all, in my office also, as
to where I was going. I saw there one
person. I can give this informration.
There was nobody nearabout except a
machineman of the tubewell just in
front of the residence and an old man
across the road and on enquiry it was
found that the old man was the se-
warage man of the Municipal Commit-
tee. Similarly, on another occasion I
went at the back side and then also
there was nobody there.

Shri A, K, Gopalan: I just want to-
make one submission; please allow
me. Please permit me and then you
can see whether what I say is correct
or what the Home Minister says is
correct. The Home Minister goes there,
after the privilege notice was given
I know the policemen because when 1
had been coming here for the case
they had been following me. I know
personally who are the CIDs here, be-
cause several times when I came to
the Supreme Court here they were
following me. Not only that. When
the privilege motion was given here,
after that, instead of staying there,
they were just moving about. I want
to know whether the Home Minister
has gone and seen afte- I gave the
notice of privilege motion. I want to
say that there are many hon. Members
who know it; Shri Dwivedy, for ex-
ample. I have shown to him in the
bus when 1 was coming, I had shown
them. (Interruption).

Mr. Speaker: Order, order. I can
tell you that he has gone after that
notice, because I had asked him to just

see. (Interruption). Order, order.
Shri Mukherjee.
Shri H. N. Mukherjee (Calcutta

Central): In view o the obvious con-
tradiction between what the Minister
says and what Shri Gopalan is appa-
rently in a position to establish as the
truth, one or the other Member is
misleading the House. This is.a point
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of fact which has got to be established.
May 1 know, in view of this contra-
diction having come up in the “burse
of answers to supplementaries to this
question, if this matter would be refer-
red to a relevant agency, for example,
the Committee of Privileges, in order
to ascertain the facts, because we can-
not go out of this House with a feeling
that Shri Gopalan is in a position to
substantiate the allegation and other
Members are also in a position to do
s0, and members of the press can be
'brought in to give evidence, while the
Minister’s information is exactly con-
trary to that; we ought to know the
position.

Mr. Speaker: After the supplemen-
taries we will see.

=t W R At N T mEi W
ST 5 @ MU qRT F ...

TR WP TG AT gy
T A7 QI fad qare #%)

o WWd : OF a Ay g9 § @y
AT | G AR A R 9 famz A
FLAT T FQA AR @A AT Y
qATH TG FA faqr v

weaw wgEw e A o
qIZ qATA FTAT AR § Afy |

ot &Yd : g war S F I W
faar 5 ag @ & =Y MU 3 FRY
T T ¥ W] agl IR gfew w7 A
HqHT TE @7 | § T Y S Mo
FT FS F TTHA F TF QA I ALY, A
¥ OF FHI @ T@ 1R A o,
R AT woT it & v g, §F dro wrdo
Eo FF N 1 WY AT E, Tfe arent By
WY ATFATE, I AATHA & ALY Al
T A IR & | HY T W s
¥ ar g fr ot ¥ OF TRy 98 qat
gfe@ ¥ Fr @2 gu ¥ W agi 9
F 35 e N 7@ § fF w17 T Wk

17 fawar | & s atgm f g w5t
oY rrer ¥ OF FHT @ A9 F A7 &Y AR
feA R Y | PRI N AR &7 "
T ¥, TF THY TR G I q, A AQS
o gferm & St 1 & oy sl &
FEr §, WX A AR IR A, W AR
ARRETE, R fraF gm A A

Shri Nanda: There may be some
other persons interested in the hon.
Member. My agency. and other or-
ganisations, have told me definitely
and specifically that they made no

such arrangements. There may be
other persons.

T% WA 8T : WAl WERT A
T 1T F7 919 ) faat fr ag a0 T
)

At 77T YR 9T T TG 29

Wt A Y, 0 3 fagmT A AR Ow
AR fa & foast e R aw agt g1

it {1 1oq @ @TEE WE wWER

TETH WE'2G ¢ ATEE W WE T
ST a&RT T AT HFL AT fopan sy ay
SqRT 6T A
Shri Priya Gupta: It is an

important point of order which arises
out of this.

Mr. Speaker: It may not arise out

of this; only the time of the House is
wasted.

st far e g wWelt oY & wEr fw
gt 9 F1E wed 7 e @ §
foa T AT T Y=< w7 grA AT AN
& fo | & s = g 5 oW
1§ W gHT FIOTE F AR A
@ 1 gW IgW gaw AWK F fwra
i §

senw wEEw - & AQSee arEl &
TART FE % F5 <% QU7 a1 I3
QY Y & e sret A T | IS
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g WA I Few fge 73 @rge
T IS 9 TG TZW (AT T § |
g 3@ A ¥ 7 fom w1

Shrimati Renu Chakravartty: All
of us know that there are from time
to time watches in front of our ‘houses,
whatever the Minister may say. May
we take it that those who are kept
as watches—when there is anybody on
a cycle or in a car—they are there il-
legally and in an unauthorised man-
ner and that if we can get hold " of
them, then the Home Minister will
punish them and state in this Housc
that he has punished them?’ :

Shri Nanda: If anybody commits
any illegal act and a comp’aint is
made certainly necessary puhishment
will follow. As I said. I have just
received reports from these organisa-
tions that there is nobody being de-
puted or assignd any such duties. Re-

garding, Members of Parliament.
there are definite instructions....
(Interruptions). ’

Mr. Speaker: Order, order. All the
Members shall sit down when 1 am
standing.

g fafae] arga & #a7 § I =<
+TE I 9T @I Y A ITHT T/ AR
99 ¥ gTgaT Y gfeee § av
ITH! Faa faar s fr dw fafet &
g F1E AT W o § S I
g o § |

=t Feq1 ;. foqr e & F1 A%
TR T § |
J have enquired from all the agen-
cies concerned and they have stated
categorically and definitely that there

is nothing being done on their behalf.
(Interruptions).

TR WE iAW 59 A q.ay A8
[T |
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UF WAAY qIW mm
(Inferruptions). ***
-t

ey wgiaw g fwTe a’@é’ml

(Interruptions.) **

Shri Nanda: The hon. 'nen;lxt:.er‘s‘aid

something.

€L
Mr. Speaker: That has not gone“ofi
record. (Interruptions).

2t

Shri P, Kunhan: It is a lie.

Mr. Speaker: This cannot %e tble-
rated. He will have to withdraw:.it:

ariy

Shri P. Runhan: I withdraw 1t Pt

Shri J. B Kripalani: I hobe it wxll
not be out of place to say that twitei
or thrice in the days of our first Prime:
Minister of sacred menitry, T'had’gtid:
in this House that my teléphone was:
tapped and my letters were opened
and when I went to the station, 'c¥en
if I had to travel a short distance, my’
tickets were examined. 1 made this
complaint. 1 do not see why  ‘miy’
friends make such complaints. ' Eveéry
Government does these things. = We
have got to live with it, Mr. Gopal&n.

Shri Daji: I would like to ask Mr..
Nanda, in the Western Court, where.
a number of M.Ps. are staying, there
are different CIDs—one Sardarji for
myself and Mr. Indrajit Gupta and a
Punjabi for Mr. Kamath. They come
to the reception office regulariy, and
note down the names of all ‘ur wvisi-
tors. They stand in the lawn sfter w¢
return from Parliament and even ac-
cost some of our visitors. - May 1-ask
Mr. Nanda, next time I find that Sar-
darji. because he is unauthorised, am
I entitled to beat him and bring him
to the house of the Minister? (Inter-
ruptions).

Mr. Speaker: That is no question.
He cannot do that. He is'seeking per-
mission’‘of the Home Mimkter to beat
somebody.

1641 (Ai) LSD—2
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Shri Daji: Should I bring him to
his house and show him?

Mr. Speaker: There ought
something plausible.

Shri Daji: This
(Interruptions).
Shri Hari Vishnu Kamath (Hoshan-

gabad): If he has no orders to be
there, then he is an intruder\.

-~
to be

is very plausible

Mr, Speaker: That is to he seen.

Shri Tyagi: Sir, at the time of the
Chinese invasion, it is in my know-
ledge, all those persons who were
either Communists or known to be
Communists, their houses were guard-
ed and security police was posted
there to see that nobody did any harm
to them. I want to know whether those
orders have been withdrawn or they
are still doing it.

Shri Nanda: I will answer the limi-
ted question. I have given informa-
tion to the House with respect to the
question that has been asked, and that
information, I repeat, I reiterate, is
absolutely correct. I must add. Sir,
that so far as the privileges of the
hon. Members are concerned they
should be preserved and protected to
the fullest extent but, beyond that.
where the interests of the security of
the nation are concerned, they tran-
cend all other considerations come.
(Interruptions.) **

Shri Daji: What does it wean. Sir?
If this is not being done, Sir, the latter
part becomes redundant.

Mr. Speaker: Order order. The
should allow me to proceed now (In-
terruptions).

Shrij Hari Vishnu Kamath: He has
already admitted it,

Shri S. M. Banerjee: Sir from the
various replies of the Home Minister,
it appears that the letters are not cen-
sored, telephones are not tapped, no-
body is shadowing anybody and all
is well under his regime. But in re-
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ply to the pointed question by Shri
Tyagi he has neither contradicted it
nor accepted it. I would like to know
whether it is a fact that there are
standing instructions, whether under
the Postal Act or under instructions
of the Ministry of Home Affairs, that
all letters where the postal depart-
ment has suspicion are to be vpencd,
and sometimes even postal stamps are
not put on them just to give a feeling
that they do not know when those
letters came? I want to know whether
such instructions exist or not, dnd if
such instructions exist in the Postal
Department, may I know what are
those specific Wnstructions, and how
many Members of Parliament are
there whose letters are censored and
telephones are tapped?

Shri Nanda: The hon. Member mis-
understood my answer. I never said
that letters are not being censored. I
only explained the procedure and that
is under the Act. I am not going tc
give any information as to how the
postal authorities, under the provisions
of a certain Act, are carrying on their
duties.

Shri S, M. Banerjee: Sir, May I seek
one clarification from you? This is
not the first time that I have put this
question. When this question was ans-
wered by Shri Nanda, I immediately
rose on a point of order, because when
a similar question was put to hri
Satya Naryan Sinha, he said that
under the Act they had to do certain
things, but the instructions, if I am
correct and if my memory is not fail-
ing me, came from the Mmistry of
Home Affairs and they have been do-
ing it under instructions from the
Home, Ministry. Otherwise, why
should the postal people censor our
letters, Not only that, I can tell you,
Sir, there are 16 Opposition Members
whose names are with the Intelle-
gence -people whose letters are regu-
larly censored. I can prove it. Let
him deny it.

Shri H. N. Mukherjee: Sir, I rise
to a point of privilege. ‘Under Rule
227....
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Mr. Speaker: That is a different
thing. He will have to give notice.

Shri H. N. Mukerjee: Sir, Rule 227
is very clear. Instead of asking for a
request in writing you are in a posi-
tion, in special circumstances, to have
a matter referred to a Committee of
Privileges, if you think it right,

It is in your discretion. My sub-
mission is—please consider it—-that
the Home Minister has all but admitt-
ed that whatever his decision—that is
a different matter—he does have a
check for reasons of, what he considers
to be paramount national security and
he does have an apparatus to check
the activities of some of us--right or
wrong, it is a'different matter. This
requires investigation on a proper
level. There are statements which are
capable of being proved on one side
or the other. If during the pendency
of a session of Parliament Members
of Parliament of whichever party on
the ground that they are, according
to the judgement of somebody in
the Home Ministry, acting against the
paramount interest of national secu-
rity, are having their liberties to func-
tion as Members of Parliament con-
sistently and persistently impeded, if
that is so—on the question of facts
it remains to be determined as t»
what exactly has been happening and
the Minister’s reply. in so far as it is
a negative reply, refers it seems to
things which happened after the mat-
ter of privilege was brought out—in
view of that, a very clear case having
been established, you can, if you
choose to exercise your discretion, re-
fer this matter immediately to ‘he
Committee of Privileges. I submit that,
it is a fit case to do that.

Shri S. M. Banerjee: If you want a
motion....

Mr. Speaker: Members cannot
move a motion like this.
Shri H. N. Mukerjee: If you tel!

me that you will consider this ma!-
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Mr. Speaker: Now that he has told
me I will see if it is proper for me to
do that suo motu.

Shri S. Kandappan : The Minister is
repeatedly asserting that no one from
his department is deputed or posted
at the residence of Shri Gopalan; on
the other hand, he says that it might
be somebody else or some other agency,
That means, it may be the CIA or
somebody else. Then it is more
serious. Shri Gopalan is talking om
some facts and has represented them
to the House. I think, he should be
given an opportunity ta substantiate
the allegations or charges that he has
brought before the House. I would
like to know from the Government
whether the Government is prepared
to probe into this matter thoroughly.

‘Shri Nanda: I have said that we
have probed it thoroughly. No agency
connected with the Government has
had anything to do with that. When
I said, “somebody”, it may be one party
as against another party.

Shri Hem Barua: The hon. Home
Minister has, by implication, rather
admitted that security arrangements
are made for certain Members. May
I submit in this connection that he will
like those Members to die rather than
provide for their security arrangements
and all that? Whatever that might be,
even letters are opened. Here is a
letter addressed to Shri A, K. Gopalan.

Mr. Speaker: He has shown that.
He might put the question.

Shri Hem Barua: I am putting the
question. During the British days also
letters were opened but they were
neatly opened and neatly gummed.
Now-a-days, what happens often is that
they send letters like that, without
gumming them... (Interruption). or
they put a lot of gum so that you can-
not vpen them ... (Interruption). On
the basis of what Shri Mukerjee has
said this matter, because of the contra-
diction in the statement of the Home
Minister, should go to the Privileges
Committee. Yo can do it because it



9207 Oral Answers
was only last week that you mvo&ed
rule 227 on your own. 'I' th.ink you
will come forward ang invoke rule 227
and send this matter to the Privileges_
Committee,

12 hrs.

Shri U. M. Trivedi: The Home Minis-
ter has agreed that letters of some
Members of Parliament are opened in
the post office under the provisions of
the Post Offices Act. I have been a
victim of it for the last-16 or 17 years.
I would like to know what are the
criteria by which it is judged that the
letters of Members should be opened.
In my particular instance—I do not
know whether others also have suf-
fered—Iletters which pertain to my
professional work and engagements
are kept back and delivered only when
the date of the engagement is past.
This results in serious pecuniary loss
to me. 1 will, therefore, request that
some criteria may be indicated; or, we
may write on plain pestcards so that
they might be read -and read very
clearly.

Shri Hem Barua : May I submit that
my letters from my wife are' also
censored ... (Interruption).

=t Ygara fag : & ag ST Aar
g 5w felr el o oferiiw
FT g8 ¢ AR 39 fqq I5%T TNwA
& fa s @ s Fafezan @it ot
&, T ag " fFe Tho o FT HiF
3, dY 94T ag 39 (F3T ST av 78

we FEEG U UF grewia-
fegw TwaT &

=it equy: fafaees qee § gawT
st wE faar g1 F€T R

Shri Indrajit Gupta: Does the hon.
Minister remember that about two or
three months ago I had .occasion to
write to him directly requesting him
to ask whoever is responsible to see
that all my letters, which were coming
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to me in an open condition without the
flap stuck down, are at least dealt with -
in a manner which is decent and uot
repugnant to the ordinary eye? After
that I find that all the letters ;ubse-
quently came closed. Can I not de—
duce from this that as a result of tne
letter that I wrote to Shri Nanda anq
the subsequent action that was taken,®

it is on the instructions of his autho-

rities and his Ministry that this thmg
is being done"

Shri Nanda: That has no bcarm'*
on it.

o TA 3q% maw : § WA wEv
¥ g sTAT g § 5 gt s
frewarQt & arg Far =t 7ge N9 w7
ZAEA T e Smar @ W gAY
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weRe FEET: A AT

Wi TR ATH A3 . A AL, -
™ gt &1 S wAr =ifgg o ag
@ & grafaa g=, 0

of) a3 faad © Z|ET SqT@ wAT
arfe | a8 ¥ A9 N\ F W (T)
¥ grafra @, foad =it go Fo Muras |
BT F §EY TN F T F qOr T
g1

Weqer HEiTT : UF TF WL %‘_
TR ¥ FET IO T qFQT§ |

= T Jq% WIS T TN ¥ -
fag o § 1
it wg e @R SR wA
Sl

o aF ;. T S & 709 g OF
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TR §, o wTEo o FY I §
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vy @, forgd w1 A oy I &, S
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Y vy fomd - w39 d ?

W AERY : SN Ia faar &
for Y oY oo & 99 ¥ SR
QT FF W qI1A F1 Ja19 faaw §,
z7 fag 9= G ¥ 93 A1 oA
T FATRTE

Shri H. N. Mukerjee: I want to
make a submission which arises out
of this. Are we to function in a par-
liamentary system or not? If it is
the former. then it is not permissible
to differentiate between party and
party and between Member and Mem-
ber and apply special administrative
processes to certain partieg or certain
Members during the pendency of
Parliament. I can understand the
law of the land operating so that cer-
tain parties are pushed out of the pic-
ture or certain Members are pushed
out from normal life.

Sir, it is most mortifying to hear
Government saying openly that there
are considerations of national security
—that is how they put it—which au-
thorise Government to differentiate
between' Member and Member and
between party and party and apply
certain very special administrative
processes against certain Members and
‘certain parties. If that is ro, certain
basic questions regarding the very
functioning of parliamentary system
arise. I beg of you to consider it. We
are at the fag end of the session and
in thig session, so many incidents have
taken place and pandemonium has
become the order of the day, largely
because of Government behaving in
a manner which suggests as it we do
not have an existence of parliamentary
system. The answers to the questions
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which have been given show that. In
so far as the possible continuation of
parliamentary system is concerned,
some of them may be behaving as if
we are not very much’'in favour of the
parliamentary system. But that is a
different matter. The parliamentary
system is being subverted by the kind
of action which the Government is ini-
tiating and it is openly stated in Par-
liament. Where do we stand? Mr.
Nanda says that on account of para-
mount national - consideration, certain
Members who are tunctioning here on
equal right with everybody, are being
subjected to certain administrative pro-
cesses, which Sir, is not dignified for
the parliamentary system. Where do
we stand? That would mean good-
bye to parliamentary system. I beg
of you, Sir, who are representing sym-
bolically the entire parliamentary sys-
tem of the country to consider it. We
should not be at the mercy of a majo-
rity that might be in Parliament at a
particular point of time.

Shri Nanda: I question the assump-
tions made by the hon. Member. He
attributes to me a statement as if some
distinction is being made or some dis-
crimination is being made between
Members of one party and another
party. It is not so. When I said that
national safety and security is para-
mount. I said first the privileges of the
Members, and then beyond that, I
made that distinction. So far as this

" question is concerned, nothing is done

which impedes the work of the hon.
Member and beyond that, whatever is
needed in the interest of the national
security, certainly it has to be done.

= gPR AT wGATT : ST Hae
T=VT TS §, 9T A AT AT A,
IR IR e aF AR AT &,

A & el T Y g, L
(=aaaT)

weqw wgva - A AR W aR
AT qT foredt @
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Shri Ranga: Are we to understand
from what the hon. Home Minister
has just now said that no distinction
is being made between one member
and another and between the ruling
party and the other parties? If that
is so, how is it that out of these 370
Okngress members... (Interruptions).

Oral Answers

An hon. Member: No one is arrest-
ed under D.LR. .

Shri Ranga: . .apart from the Coun-
¢il of Ministers, not even one-tenth of
them are being subjected to the kina
of indignities that we are subjected
to? Let me say this in illustration of
that. In regard to postal mail, the
letters of no less a person than one
who is accepted here by them also as
a national leader and who was the
first Governor-General of this country
and who is my Leader toda$. Rajaji,
are being censored. My letters are
also being censored. 1 am supposed to
be one of the few senior-most amongst
the whole lot of members here and I
have suffered just as mucn as many
of these members, if not more. The
same is the case with my Deputy
Leader here. Every one of his letters
is censored so much so my hon. friend
has informed the House that the letters
even from his house are being censor-
ed. Letters from my house, from my
wife, have been censored for such a
long time that in the recent past be-
cause of the inefficiency or, what you
call, the idiotic behaviour of the postal
authorities, the letters were mangled
in such a manner that she has even
ceased writing to me; she only gets my
letters. All these things are happen-
ing. 1 can understand if my hon.
friend says that in the interest of se-
curity of this country, certain things
have got to be done; he regrets it,
yet they have got to be done. But so
far as Members of Parliament are con-
cerned, the privileges are there; there-
fore, they are not to be tackled in this
manner. So he owes an apology to
Parliament as well as to the country
for allowing that service to make this
distinction between Congress members
and non-Congress members in Parlia-

BHADRA 14, 1888 (SAKA)

Oral Answers 9214
ment as well as outside. That 1s where
the question of privilege comes in.
So far as my question is concerned,
where is this? Is it or is it not a
fact that this distinction is being made
and if so, why?

I am prepared to make one conces-
sion. There is a book called Kim’ by
Rudyarq Kipling. There is another
book, the report of Justice Warren
Commission on Kennedy’s murder.
Therefore, the C.1.D. may be indeper-
dent of this Home Minister and the
Home Ministry. Let him make that
confession that C.I.D. has to carry on
its work.

Shri Hem Barua rose—

Shri U. M. Trivedi rose—

Mr. Speaker: We have had enough
on this subject, I will request the hon.
members to exercise restraint now.

So far as -discharge of duties by
Members of Parliament is concerned,
I have to see that their duties are not
impeded. If there is some harassment
or impediment placed in the discharge
of their duties certainly I v:ill help
every Member if any case is brought
to me. This as the case Mr. A. K.
Gopalan brought to me and I inter-
vened in that immediately. If any
other Member has that difficulty, then
certainly I am prepared to help him.
(Interruptions).

Shri S. M. Banerjee: Why don’t you
order an investigation into the matter?

Mr. Speaker: So far as the other
administrative action is concerned.
there I cannot interfere; it is not my
job.

Now, we take up the call-attention
notice. Mr. Ranga. (Interruptions).

Shri m;:m Barua rose—

Mr, Speaker: Nothing further. I
am not calling anybody.
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x‘sj in Rail transit

Shri Hukam Chand Kachhavaiya
Tose— **

Mr. Speaker: I am sorry, 1 cannot
call_him.

Mr. Ranga:

w}mawﬁqm L gAY AT
QAT | WY AF qaT 997 T 1 HFA
Ut &1 agT Aged &, fgray vl &1 Ay
T 2. (SHaAW) w9 A e
F1 wgea 27 & e arel Y A Ay
@

| TATTCAR : A9 8H AW FY
T4t A5 gy ! & Dt e @@,
oI qF QAT FT R/ST Ag faar.
(wasm) v

“werm R T : fwarn

1216 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE

REPORTED DAMAGE TO FOODGRAINS
WHILE IN RAIL TRANSIT

Shri Ranga (Chittoor): I call the
attention of the Minister of Railways
to the following matter of urgent pub-
lic importance and request that he
may make a statement thereon:—-

“The reported damage to food-
grains worth several lakhs ot
rupees when being carried in open
railway wagons from Gunttakal
to various places in Cudapps and
Chittoor districts of Andhra Pra-
desh.”,

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): The statement is two page®
long. It you so like, 1 can place it
aon the Table of the House, or if you
want, I can read it out.
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Mr. Speaker: If it is a long state-
ment, I can have it placed on the
Table of the House and then I can
have it circulated to the Members anid
then give hon. Members an opportuni-
ty to put questions later....

Shri Hari Vishna Kamath (Hoshan-
gabad): Tomorrow morning.

Dr. Ram Subhag Singh: I lay the
statement on the Table cf the Hcuse
[Placed in Library. See No. LT-
7020,66].

12.173 hrs.

RE: CALLING-AGITATION-NOTICE
(Query)

Shri Indrajit Gupta: (Calcutta
South West): We had given a calling-
attention-notice which you had disal-
lowed. But can a statement be raade
on that, at any rate? That re'ates to
the incident of lathi-charge on the
gtudents. The Home Ministe: should
make a statement.

Shri S. M. Banerjee (Kanpur):
About 150 students have Leen injured.
Why should there not be a statement?
1 rise on a point of order.....

Shri Tyagi (Dehra Dun): There
should be nothing here beyond what is
contained in the Order Paper.

Mr. Speaker: If there is anything
that I have disallowed, I would not
have it discussed here....

Shri S. M. Banerjee: I
point of order....
ot TR (FATT) . weany

rise on a
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